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Ld. Counsel for the petitioners and Ms. Tiainla, Dy.
Director from the O/o Regional Director, Eastern Region,
Ministry of Corporate Affairs, representing the Central

Government are present.

By an order dated 26/09/2016 Hon’ble Calcutta High
Court has dispensed with the meeting of the shareholders.
Thereafter, the case was transferred to this Court.
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By our order dated 21/09/2017 petitioner was directed
to submit the List of Creditors along with the latest financial
statement. Petitioner has filed supplementary affidavit
annexing the List of Creditors. This affidavit has not been
signed by the Director or auditor of the company. Petitioner
is directed to file List of Creditors duly certified by the
auditor of the company along with the consent of creditors
in the form of an affidavit within 15 days from today.
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